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Proceeding' of tAe OOUfWU 0/ the Governor Genet'al of India, l58semhled for 
the purpo,e of maki1Jfl Laws Gnd Regulatwla8 tmder t/'e provision, of tAe 
IndiMl. Oouncil • .ActB, 1861 (ltld 1892 {24 t 25 Picl., c. 6'1. (lnd 66 ,. 66 
r;'cl., c. 14). 

The Council met at Government House, Oalcutta, on Friday, the 15th Maroh, 
1907. 

PU8J!:JfT: 

His Excollency t1Je Earl of Minto, P.O., G.o .•. G., G.lrI.8.I., G ••• I.E., Viceroy 
and Governor General of India., preBiding. 

His Bonour Sir A. H. L. Fraser, X.O.S.I., Lieutenant-Governor of Bengal. 
Bis Excellenoy General Viscount. Kitchencr of Kbartoum. G.O.B., O.H., 

G.O.H.G •• Oommander-in-Cbief in India. 
The Hon'ble Mr. H. ErIe Richards. K.O. 
The Bon'ble Mr. E. N. BakE'r, 0.8.1. 
Tbe Bon'ble Major-General C. H. Scott, O.B., B.A. 
The Hontble Sir Harvey Adamson, XT., O.S.I. 
The Bon'ble Mr. J. P. Finlay, 0.8.1. 
The Hon'ble lIr. J. O. Miller, 0.8.I. 
The Hon'ble Mr. Gopal Krishna Gokhale, O.I.B. 
The Hon'ble Mr. A. A. Apcar, 0.8.1. 
The Hon'ble Mr. S. Ismay, 0.8.1. 
The Hon'ble Mr. W. T. Hall, 0.8.1. 
The Hon'ble Nawab Bahadur Kbwaja SalimalIa ot Dacca. 0.8.1. 
'The Hon'ble Nawab Saiyid Muhammad Sahib Bahadur. 
The HOD'ble Sir Rameshwn.ra Singh, K.O.B.L, Maharaja Bahadur (If 

Darbhanga. 
The Hon'ble Munshi Madho Le.I. 
The Hontble Mr. Gangadhar Baa :Madbav Chitnavis, O.I.B. 
The Hon'ble Sir S. W. Bdgerley, x.o.v.o., O.I.lI. 
!fhe Hon'ble Mr. H. W. W. Reynolds. 
The Hon'ble Mr. F. A. Slaoke. 
The Bon'ble Hr. H. A. Sim, O.I.B. •• 
The Hon'ble Tikka Sahib Ripudaman Singh of Nabha. 
The Hon'blo Dr. Bashbehary Ghoso, (l.LB., D.L. 

PROVINOIAL INSOLVENCY DILL. 
The Hon'ble MB. EBLD niCHAlWS moved that the Report of the Select 

Oommittee on the Bill to consolidate and amend tho Law relating to Insolvency 
71 L. D. - II 



'8 PROVINOIAL INSOLVBNOY. 

[Mr. Erle lUcltards.] [15TH·MAROIl, 1907.] 

in Brit,ish I d ~  as administered hy Courts !laving 'Jurisdiction outside tho 
~ d o  and the'town of R!!.pgoon, a ~ o consideration; J:Ie 

~ d ~"M d  the alterations. 'in the Inso}vency Bill which are recom-
mended fot adoption' are IIhown in distincUvetype'jn thc copy 6f the Bill 
which is before tbis Council. a.nd they are fully dealt with 'in the Report of 
the a,eleot o~ ~ ~  1 hac\. the. hpnour of laying on the table at the 
'last meeting; 'but I think it may be of 88sistance to the Oouncil if I explain 
the more important of ,the ohanges whioh are suggested. 'l'he subject is 0. very 
technical ODe. but I shall endp.a .. o~  to make my explanations as clear and as 
d~ :a,B PQ8!1ible. ' 

II ~~a.~  generally of the amendments, I think it is fair to say that they 
do mu,ch to simplify and abbreviate the Bill. 'The clauses of the Bill as intro-
duced were taken by the Select Committee on the Code of Civil o d~  

Bill fr(lm the English Bankruptcy Act of 1883. .and they were justified in 
taking them from that Act, beo8use the clauses in that form ,bave been found 

to wo-rk well enough ~ a d. Eut to people accustomed only to an e1e-
~ a  system of insolvency, such as that at preaent in force in the mufassal. 
they have appeared involved, and the Oommittee have, therefore. endeavoured 
to simplify the language of the BUl thl'oughout and to dispense with the lise • 

of teohnioal terms which are not yet familiar to Indi"n lawyers. Several of 
the more,lengthy clauses h"ve been shortened: iu particular I would ·refer to 
the clauses regarding seoured crediiors at;ld .discharge whioh have been greatly 

reduced in length and the order of the clauses has been raarrangec\ in order to 
present the oa d . ~ il;l it.!J .:p.a.tmal sequence. 

~ a  di1licultyin framing a. satisfactory law on this subject is the 
difficulty to whioh I have referred 'on a. former occasion. It is ~  difficulty pf 
framing anyone law which is equally suiie(l to the different parts of the COUD-
try. A law adapted for the towns is too compliMted for the country distriots; 
amw ~ d for the country districts is 'altogether insu1licient for the great 
oentres of trade. Tbis is no new diffioulty. I find that Lord 1I0bhouse, when 
introducing. into this Counoil just 30 years ago the rudimentary system of 
insolvenoy whicb is to be found in tlfe Code of OIvil Procedure, said of the 
criticisIU8 made on those provisions :--' One gentleman tells'us that we ought 
to ena.ot a complete Insolvency Bill for the mufassal. another that the sections 
we ha.ve inserted ~  the Bill are .suoh .as the mufassal Oourts arts not strong 
enough to work. 'Ilollother says that the provisions are too cumbersome, 80Ull 
another, they are too mllagre;' 'The a ~ criticisms Mve boen made on the 

• 
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present Bill, Some of our critics have told us that the Dill is altogether 
insufficient beoause it does not "protide for many C8seR wlJich must arise in 
insolvcnoy; others have said that the Dill is altogether too complicated and 
that the cases 'wo have provided for can never arise. The difficulty nrisea, 

no't from the form of this particular Dill but is inherent in the suhject with 
which it deals. The Select ,Oommittee 'have given careful oonaiderationto 

this question. They fef'l tha.t legal reform canllot be postponed until tbo 
requirements of the whole country become uniform; ~  feel that trading 

oentres 'cannot be left without an adequate system of insolvency meJ:ely 

because other parts of the country are as yet loss developed. On the other 
hand, they feel that it is desirable to avoid forcing on hackwllrd distriots a 
law which is too complicated for their requirements. In the result they 
suggest for the -consideration of this Oouncil' that B power should be 

d~  will be found in clause 64 of tho amended Dill a powel' OOI'1'e-

sponding to seotion 1 of the Transfer of Property Act, 1882-to enable Local 
Governments to exempt any specified districts within their territories from 
the operation of certain sections of the Bill. There was a. power in tho HilI 
a.s introduoed to enable Local Gc.vernments tn refrain from investing-Oourts 
in certain disfriots with insolvency d ~  but the Oommittee thillk it 
prefemble to have the power of exemption made clear and express. They 
have, therefore. given this express power of exemption to Local Governments 
8ubject to the oontrol of the Government of India. 'I'be effect will be that 

if Loca.l Governments exereise this power to its fun extent the law in th6 
backward distriots will remain substantially the same as it is at the present 
time. while the law in other districts will be the Jaw as enacted in the whole 
Bill. I do not myself anticipate that when the leQ;ol advise1'8 of Looal 
Governments become more fully acquainted with the o ~ o  of this Bill 
th6y will advise those Governments to exercise their powera to its full extent. 
But be that as it may. it will br in the power of Local Governments at any 
future time to apply the exoepted seotions gradually tO'the baokward district. 
as they think fit • 
.. The next point to which I desire to call attention is that of the Oourts 

whioh are to administer insolvenoy. In the Dill as introduced the Local Gov·, 
elnments were given power to invest any Oourts with insolvcncy jurisdiotion; 
but it LII.8 been pointed out to us-a;,a the Select Ccmmittee aoccpt the vicw-
that it is desirable that oDly thc higher Courts sllould nave insolvenoy jw'isdio-
tion. They have, therefore, inserted B clauso-it is numbered S, sub-sootion 

(I)-enacting that District Courts are to be the Courts to administer this Act, 
with a. proviso enabling Local Governments to invest Bubordinate Courts witb 
ju:isdiction in a.ny particular classes of oasca. The intention is that District 
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Courts arc ,,,,ima facie to be the Courts to administer the Act and that su bor .. 
dinate Courts are only to be invested with jurisdiction in special olasses of cases. 

Ie Another' important matter ~o oo d with Insolvency Oourts is the ~ 
ject of appeals. In the Bill as introduced there was no appeal at' all from any 
Court subordinate to the Distriot Oourt except to tbe District Court: there 
was no appeal from a subordinate Court to the High Oourt. And from eo 
District Oourt there was rio appeal to tbe High Oourt except in certain speci. 
:6.ed cases. The result was that the right of appeal to the High Oourt was 
much restrioted. There can. my Lord, be no doubt that a multiplicity of 
allp£'als is in itself an evil, but it is equally beyond doubt that there is in this 
couutry a strong fecling that litigants should have a right of appeal to the 
High Oourts in cases of importanoe. I trust myself that that feeling may 
diminish or diiappear as the inferior Oourts grow stronger, but at present it is 
a factor which has to be recognised. The Seleot Oommittee have, therofore, 
amonded these provisions, and their amendments will be found in clauses 46 
aDd 47. They propose in the first instance to give in regard to proceedings in 
subordinate Courts a power to High Court to call up cases from those Oourts. 
~  is a power analogous to the power which High Oourts already have in 
regard to proceedings in Provinoial Small Oause Oourts under the Act of 1887 , 
which regulates the prooedure of those Oourts. The effect of this amendment 
is to give power to a High Oourt to hear an appeal from a. subordinate Oourt 
in any ca.se in which it thinks proper to take action. 

Ie Then in rega.rd to appeals from the District Courts to the High Courts. 
The'Seleot Committee have left standing the olause whioh gives an appeal as 
of right in certain specified caBOI, but they have added a olause that in all 
other cases there shall be an appeal with the leave of the Distriot Oourt or 
High Court. The result is to give an appeal in any oaso whioh is oODsidered 
either by the Oourt which tries it or by the High Oourt to be of su1llcieIi.t 
importanoe to warran.t further proceedings. Furthet. they have added a 
olause to enable the High Court to deal with insolvency proceedings in the 
subordinate Oourts in tho same way liS they now deal with proceedings in 
civil suits in those Ooart.a. The result is that section 25 of the (lode of Oivil 
'Procedure will apply to insolvency prooeedings and that the High Courts will 
have 110 power to transfer those proceedings similar to that which they have in 
regard to oivil proceedings . 

.. One point more is of prinoipal importance, and that is in regard to the 
e:IIeot of the discharge of an insolvent. Under the Bill as introduced a discha.rge 
operated to free an insolvent from all debt provable in insolvency, that is to 
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8ny, when onco nn insolvent was disclmtgcd Ite would have been froe 
from tbe claims of any creditor in respect of any dobt proveahle under 
the Act, and that "llether tllO creditor bad in fnct had notice of thc insolvency 
proceedings or nqt. ~ my Lord. is tiro En'g1ish system and it works well 
in England. There tbe Rl'ea is oomparatively small; and tllero Ilre commeroial 
ncwsIJupers whicb circulate among trnding classes, 80 that it is perfectly eaay 
for any creditor to asoermin the fact of iillmlvency proceedings having been 
instituted against his debtor. Dut in India the oonditions are very different. 
This is a vast country, and tbere are no means of communicating with the 
trading classes sucb as exist in EnglaDd. Insolvency proceedings mig·ht well 
be st.arted at Dacca and a creditor at P6lihawar migbt not hear of them until 
tbe prooeedinl!;s w('ro OTer, Tho local Provincial Gazot.tes travcl no furtl101' 
than the territories of the Local Govemment which iss ill'S them, and evon the 
oflic\al Gazette of India has obtained no ciroulation sufficient for present pur-
poses, Tlie Select Oommittee have therefore proposed to restore the system 
of scheduling oreditors aDd to make a discharge operate only to free a debtol' 
from debts entered in the schedule; creditors whose names are entf'red in the 
schedule must bave bad distinct notice of the inEOlvency. 'l'hat change is 
the notioe of effected in clauses 24 ond 25 • 

.. I ~  my Lord, al'e the main poiDtll to which critioisins have bf'en 
directed, and I think the Council will agree that those critidsms have been 
largely met by the amendments which have been introduoed in the Bill. 
There are, however, a few other points which I think it proper to bring to 
the notioe of tbe Oounoil . 

.. One· is in regard to receivers. It has been brought to tbe attention of 
tbe Oommittee by our 11 on'hie Colleogue Munshi Madho La]. and it has 
also been mentioned by the II ~ Oourt of Oalcutta. We are toJd-and we 
accept that view--that tbOle will be diftlculty in many cases in finding suit. 
able persons to act a9 receivers. We are also told-and we accept that view 
also-that it may be advisable iu some ~  and in some circumstances to 
have officials to act as reoeivers in order thnt insolvency matters may be 
thoroughly investigated. We have therefore iilsertecl a dause in tho Bill to 
give power to Local Govern.ments to ;'ppoint Official Reccivcrs for Ilpecill.ccl 
districts. It is an optional power which can be exeroised by Local Govern-
ments if they find from practical experienoe of the working of the Bill that it 
is expedient. We have added clausC8 to provido for the payment or thcse 
·officials and for the delegation to thom of certain powers, 
71 L. D. /J 
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U A further point is in l'egal'd to agrioulturists. Under tho Dillaaintro-

duced -clause 6. ~  (2) (a)-agrioulturists were put. in a speoial 

position in regard to insolvency. They were allowed to illstitute in801veney 
proceedings if theil' debts amounted to th6smnU 8um of fifty rupees. Otbet 
debtors, as you are. aware, can only institute proceedings under this Bill if 
their debts amount to. Ra. 500.· The pJ:'oviswn was originally taken by the 
Seleot OommiLt$.& on the Oodeof OhllProoedlire Bill from. tbe Dekkhan 

. ~ Belief Aot. :My Lord. this provision bas been a. good deal 
criticised, ana the· Select Committee are of opinion that there is no suffioient 
reason for ·gbi!llg speei.al treatment to aJrieultu·rists. If special treatment is 
to be given to them asa pint of· the general treH.tment of agrioulturalindebted-
ness. it should be done in a special meB08ure and not in a general law of insol-
veney. The Belect Committee therefore rflcommend that this proviSion 

o~d be st.::uok out of .. he Bill. but in lieu of it they have inserted provisions 
to preserve any special enaptl'.{lents in regard'to agricu)turiats which are now 
in force and in ~ o a  to ~  preserve the· operation of tbe insolvency 
~o o o  the Dekkhan Agriculturists' Belief Aot. 

rc The clauses in regard to penalties bave been a a~ I~ d and bave been 

made of wider &cope. 

II The. &leot Com.mjttee recommend tluJt th" Bill &hould come into opera-
tion.on tJle 1st. JanuarY next year. They suggqst· to this Oouncil that.it is 
desirable tltl) Courts ~d practitioners and the publio should have an opportll-
nity ofm_jng. themlielvesac::quaintQd witb tbe Bill before it comes. into 
operation. Tbey do not think it could in any case be brought into operation 
before the long vacation of the Courts commenC6ll, and "that on the 'Whole it is 
~ ~. t.o postpone 'it 1JJJ.:til ~  ~  year' opens. 

I' Several new Q1!tus8JJare ~ d. but. . ~ &1'e xeally matters of machi:-
'1JI3ry a~ not of Bubstan(lA. They· ~  to ·the. ~ a a  of petitions. the 
o~o a o  of petitions •. the .power. to change tba carriage of proceedings. the 
~ ~  of l'tooeedings on the deatb. of a~ . ~ mutual dealings and 
set.off.. TheaJ) arc. aU small m.atWr8. and are. dealt with Bhortly in t4e BUl. 

~I .o ~  i$,.that ~ Bill. aa aJ;Q.eJlded.conm.et 0' 56 alauses a .~a a .  '6 
a ~  of wbi!lb.. the. Bill as ~od  was oompoaQd; but this advance. is. 

a a~  anll not real. fQr Qwing· to. the a a. o . ~ od d by the .Com-
.~  the :ail! ~ IIpme. tbreQ a. oa. o ~  t.hml. it. was. when intr£lCliwed, .. . '. 

"Tho Solcot Comtnjttee are well aware that this is not a complete Bill 
although it is I.lo distinct aClvauoe on the prosent law .of b:lIwlvency. l.'here 
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are many matten noh dealt with in this Bill which should find 0. pIneo in nny 
measure which purported f,o be a complcto Bill, lIuoh for instance as tbe quostion 

of the administration of the cstates of dcbtors who are found after their d~a .  

to have been insolvent. But we have had in our minds the fact that this is 
the fir&r real law of insolvoDcy for the mufo.ssa.l whioh bas overreachcd this 

stage in legislation. The elemeDtary provisions in the Oode of Oivil Procedure. 

cOnfined as they are to judgment-creditors and judgment-debtors. can hardly 
be called a real law of insolvency. It has seemed wise, therefore. to avoid 
the temptation of paasing a moro ambitious law in the first instance, and to 
confiDe ourselves to dealing with the points that oocurred to us as being 
essential. Wben the lAw becomes familiar to the public and to practitioners 
it will "bo easy to amend; it "ill be easy then to introduce clauses dealing 
with such matters as those I have mentioned. and it may perhaps be thought 

right to introduce a clause similar to that whioh is to be found in the English 
Act-a clause to disqualify insolvents from holding publio omce for a. 
certain -time. 

II My Lord, these,are the ohief alterations wMoh the Select Committec 
purpose for tbe consideration of this Oouncn. but I cannot close these 

o a o~  without expressing thanks to two of 0111' hon'bla colleagues who 
have rendered very special assistance in the considemtion of this dimcult 
matter. The Hon'bla Mr. Ismay and the Hon'ble Dr. Rashbehary Ghose. bot,h 
iawyers of wide practical experience. have been good enQugh to devote much 

time to the investigation of the questions arising in connection with this Bill. 
and the improvements in the Bill are largely due to their suggestions." 

The motion was put and agreed to. 

Tbe Hon'ble MR. EBLlI RICHARDS moved that the Bill 8S amended be 
p08sed. He said :-" I recommend this Bill asa measnre that is much needed 
and I1S one that will effeot a bonarlicial change in the law in the interests of 

honest traders." 

The Hon'ble DB. RASHBEHARY GUOSE said :_U Your Excellency, I 

bave no ~ a o  in sayin8 that the Bill we arc going to pa!ls into law to-day 
Will be a very welcome addition to 21}r Statute Book, and I have much 
pleasure in giving it my most cordial support. It has bcen framed on a modest 
and not on too ambitious a scale. No attempt hilS boen made to stereotype 
details. and the leading provisions are si"mple and readily intelligible. Definl" 
tions also have been vary' spllringly used. because, as every lawyer knows, it 
is sometimcs dangerous to imprison a definition in the iron framework of a 
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Statute.· The profcssion, however, may find consolation in the refleotion that 
evcn the best constructed code will not dispense la.wyers from being learned, 

"'-The principlE'S undorlying t1ie law of insolvenoy in England Ilnd in tbe 
Presidenoy-towns have been carefully recast and not only expressod in a. much 

simpler o ~ but od ~ d in many cases. My lea.rned 4nd honourable friend 
the Law Member, whom I may.oongratulateon the termination of his labours. 
h8.s also tried. to meet the rather moderate requirements of the more baokward 
parts in tho provinces halfway solto speak by providing for a simpler procedure. 

"  I do not desire to oecupy the time of the Counoil with discussing dry 

technical points and will only remark that the fullest advantage has been tabn 
of the criticisms whioh have been made and some objectionable provisions in 

the original Bill have been weeded out. The Seleet Committee were. o ~ 

unable to accept the suggestion made by a very eminent Judge that an order 
of adjudication should relate back, as in England, to theaotof insolvency. No 

one, I need hardly say, can differ from Sir Lawrence Jenkins without the 
greatest hesitation and misgiving j but I may venture to point out that the 
English doctrine, though it may have tho ellect of avoiding certain question .. 
able tmnaaotions, is a depa.rture from the general rule that a decree or order 
relates baok only to the commencement of the lia and has not, I ma.y add. been 
adopted in America. where an order of adjUdication tnkes effeot only from the 

date on whioh the petition of insolvency, whether voluntary or. involuntary, 
is presented to the Court." . 

'Ihe Hon'ble MUN8HI MADKO LAL said :.,-" My Lord, the. Bill has now 
reached a stago in which it passes into an Act ap.d we hope it will become an 

Act to-day. 

"There is one thing to whioh I have the honour of .inviting your Excel-

lency's a.ttention. It is this: - .1 

"The provision regarding tho appointment of Offioial Receivers, of which 
mention ha.s been made. in our Report in paragraph 4. a.nd enaoted in 
clau8Cs 19 and 52, may be put into force as soon as possible. so that schemes 
may be ready on the date when this Act comes into operation. This will save 
from ruin the large tnndl'd propertiest!l-!a.t are in the hands of the judgulent-
debtors at present. It need hardly be sa.id that judgment-debtors in oases of 
the kind become apathetio and do not care to keep tho properties at.taohcd in 
execution or to be sold onder mortgage-decrees in tho condition in which they 
ought to be, and the properties are possibly ruined in litigation between judg .. 
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mflnt·debtors and the decree-holders, which take a number of years, sometime-II 
12 to .. 20 years. 

" The appointment of Oaiainl Receivers is a ncoessity. Roceivers would 
be of great usa not only to tho judgment-debtor himself but to the creditor 
also. In this connection I may further suggest that there is a large ond woll 
educated olass of vakils and pleaders in every district in this country whoso 
services may be safely utilized for tho purpose. In conclusion I may men-
tion that it is a good Act and will be useful to debtors and dreditors." 

The Hon'ble MR. ISHAY said :_Cli'{y Lord. the IIon'ble Member in obarge 
of the Bill now before the Oouncll has dealt with Its incidents in considerable 
detail, but I am unwilling to give a.n altogether silent vote in favour of its 
passing into la.w. ]t has been objected in some quarters that the Dill is in 
advance of the times. that the Jaw as at present existing is suftlcient for the 
wanta of the mufassal. and reference is made to the undisputed fact that credi-
tornery rarely invoke the assistance of that law. It is not, howover, I ventura 
to think, suffioiently realized that outside the Presidency-towII8 a. creditor has 
at present pra.otioally no remedy against a dishonest dftbtor. The law as con .. 
tained in Ohapter XX of the Oode of Oivil Prooedure was, 0.8 it seems to me,. 
enacted almost entirely in the interests of debtors. Under that law no oredi-
tor can apply to have his debtor declared an insolvent unless and until he has 
obtained a decree against him, so that a trader who unexpectedly gets into 
difficulties has ample facilities for concealing or making "way with oI~ 

of his property before his creditors can take any action. Even when the 
holder of a decree does apply under tbe Oode, the only practical result is that 
the insolvent is discbarged as a matter of course, that he is exempted from 
liability to arrest on account of any of the sohedu\ed debts, and that t.h08e 
debts to the extent of two-thirds are at once remitted. The Jaw provides no 
do ~ that suoh property as the "insolvent is willing to disgorge shall vest in Hi 
receiver, but there is no machinery enabling the Court 8uwl1lll.rily to annul 
transfers mado in anticipntion of iDsolvency, nnd in actual pJ'aclice tho only 
property which ever finds its way into the hands of tho receiver is ~ I  f r '-' 
'porty as the insolvent has not cont.rived to concea.l orotberwiae dispol>e ot_ 
Under these circumstances it is no matter for surprise to find tbat cr(;Jditon'l 
studiously ignore the insolvllncy provisions of the Code and prefer to take 
their ohance of getting fraudont transfers annulled hy regular suits. 

"Under tho provisions of the Bill now before the CounlliJ any creditor 
whose debt amounts to Rs. 500 may present nn insolvcncy Ilctition againsL his;. 
71 L. D, 
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debto, lnd on sufficient ca.uso shown may cause his property to be at onoe 
attaohea. Ample power is reserved. to the Oourts to compel the production 
of his property by the debtor and to deal effeotively with any cllse in which 
'a debtor is guilty of any act of bad faith in the performance of tbe dutics 
imposed on him. Fraudulent transfers made in anticipation of iDsolvency 
may be ~ a  annulled, alid when onoe an order of adjudication has been 
made an insolvent is debarred from making &ny payment or entering into aoy 
oontraot. Diaohargeswill ~o longer be gra.nted as a matter of course and the 
insolvent who fails to get his. discharge will be unable to incur fresh 
liabilities. 

II),IT o ~  I ean recall ~ my mind ~~  ill which debtors have 
lucceed8ci in getting rid of the wholo of ~  property, leaving their od o ~ 

with absolutely no remedy. The ~  now before the o~ ~ is designed t() 
meet cases of this kind. It is in the main an adaptation in as simple and: 
untechnicallanguage as *he a~  of the subject permits 9f thoBe provisions 

of the :English law of bankruptcy which appear f;o be ~ Illlited to the 
requirement I of the mufassal. It would bA too muoh ~ hope ~ the 

measuro is. a' measure 0' perfeotion, but I believe ~~ the ~  will ~ founel 
i9 supply a real wan., and it is in this belief that it hilS my full support." 

~  motion was put and agreed to. 

The Oouncil adjourned to Wednesday. the 20th March, 1901. 
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